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No, Mr. Tewari. Please sit down. 

When I have assured you that I will 
listen to you, why do you break the 

rules? wrTjrssrr̂tr nnq#f5<j sfmrt / 

i

12.27 hrs.

QUESTION OF PRIVILEGE

Assault on Shri Bhocendra Jha by 

PAC at Ghaziabad, U.P.

SHRI INDRAJIT GUPTA  (Basir- 

hat):  Sir, I have given you a notice

under Rule 222....

MR. SPEAKER; That is under my 
consideration.

SHRI INDRAJIT GUPTA: An hon. 

Member of this House has been as
saulted while performing his duties... 

(Interruptions).

MR. SPEAKER: Mr. Gupta, please 
listern  to  me... (Interruptions) ■■ ■ 

Please sit down. sq-fT ffctT,  T̂T

| STPTI *TTV 3M eft  cftfaq I

SHRI  INDRAJIT  GUPTA:  The
Member is present here.

stew  : mwt wm ft Tirr
T̂>srrrTrfT̂T?fyr̂tT |

Shri  Indrajit  Gupta  has  given 
notice of a  question  of  privilege 
against  the  Inspector-in-charge  of 
Ghaziabad Kotwali and the Ghaziabad 

City Magistrate (names included) re
garding alleged, deliberate and un
provoked assault on a Member of the 
House, Shri Bhogendra Jha by  the

PAC of UP at  Ghaziabad at about 

1800 hours on 3-4-81.  As  per  the 

established practice,  I am referring 

the matter and getting  the  facts. 

After that 1 will proceed accordingly.

(Interruptions)

MR. SPEAKER:  $

f.' I  SO  fft t ̂  I

What sort of people you are here. 
Why cannot you listen to me?

(Interruptions)
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What is it they are  doing? What 
sort of people you have got here?..
(Interruptions) Please Sit down......

Please sit down.

I want to say that I have allowed 

the hon Member to state on the floor 
of the House. I had requested him to 
come under Rule 377 and say what 

he has to say. We have allowed it 
earlier... (Interruptions).. .We have 

got precedents.  I want him to give 
a statement....

(Interruptions)

SHRI NIREN GHOSH (Dum Dum): 

Sir, may I make-a" submission? In  r. 
similar case, I was assaulted when I 
was a Member of the Rajya Sabha. 

The matter was referred to the Pri

vileges Committee.

So, you should refer it to the Pri
vileges Committee.
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SHRI NIREN GOSH: Why  under 
377?  You ask him to speak straight

way.

«f> TTRTOTTT *rr*5ft  : ̂ Tl-
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That  is what we  are  doing. 

R̂T̂ =T ITRT ̂frf 'tit t vft
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. We  must  look  into  it.
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SHRI  HARIKESH  BAHADUR 

(Gurakhpur): Sir, in the case of one 
Member of Parliament—Congress (I) 

—who had been abused by a  cons
table the matter was referred to the 
Privileges Committee. Therefore, this 
matter also should have been referred 
to the Privileges Committee.

WVQf«T >T̂tW : 7̂ % Wl ZTft %
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I am much more concerned with 
my Members because this House be
longs to all—not "only to  Shri  Bal 
Ram or Shri Harikesh  Bahadur  or 
Shri Bhishma TCarayan Ji alone. This 

House belongs to all. We are collec
tively TGSponsible for the safety of our 

Members and it does not matter  to 
whatever party  they  may  belong. 

There is  no  discrimination.  There 
should be no discrimination.  I  am 
not going to allow this.  We must 

have patience. There is no question 
of departure. T never depart and  I 
stick to my rules. I will stick to my 
rules always like this.



SHRI JYOTIRMOY BOSU  (Dia

mond Harbour): Sir, I am on a point
of order. Under Article 246............
(Interruptions).

SHRI ANANDA GOPAl MUKHO- 
PADHYAY (Asansol):  I am on a

point of order.

SHRI INDRAJIT GUPTA: Sir, you 
have kindly agreed to allow the hon. 
Member Shri Bhogendra Jha to make 
a statement on the floor of the House 
on the incident which  took  place 

after which you would consider my 

request under 222 that the matter be 

referred to the Privileges Committee.

Sir, I apologise that there has been 
a delay in the  statement  reaching 
you.

MR. SPEAKER; You  could  have 

explained that.

SHRI INDRAJIT GUPTA; You will 

permit him . . .

MR. SPEAKER: J shall go through 

all the pros and. cons dispassionately 

without fear or favour.

SHRI INDRAJIT GUPTA; It is no 
use . . . (Interruptions).

MR. SPEAKER: What  was  your 
point of order, Mr. Mukhopadhyay?

SHRi ANANDA GOPAL MUKHO
PADHYAY: Many Members  of this 

House are very much concerned about 
the situation in West Bengal.

MR. SPEAKER: Under what Rule 
do you want to raise?

SHRI ANANDA GOPAL MUKHO
PADHYAY: Under Rule 193....

MR. SPEAKER:  Xhis  cannot be
raised here. That is under considera. 
tion.
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MR. SPEAKER:  Business  Advi
sory Committee has to do it. It cannot 
be raised here.

SHRI ANANDA GOPAL MUKHO

PADHYAY: We have not heard any
thing.

MR. SPEAKER: That  cannot be 
raised here.  Ask any Member  who 

knows anything about the Rules.

SHRI ANANDA GOPAL MUKHO

PADHYAY: Kindly listen to me.

MR. SPEAKER: I cannot listen to 
anything which is not according  to 
the Rules.

(Interruptions) **

MR. SPEAKER: Not allowed. Kind

ly sit down. Nothing is going on re
cord. Not allowed. You cannot dis
cuss it here. I have gone through it. 
Not allowed. Under Rule 184  that 
Motion had been allowed earlier be
cause in that case there was Presi
dent’s Rule. It is the Business Advi

sory Committee which has to decide 
about it.

(Interruptions)

MR. SPEAKER; Nothing is going 
on record. I have allowed Mr. Danda- 
vate.

(Interruptions) **

PROF.  MADHU  DANDAVATE 
(Rajapur): Mr.  Speaker,  Sir,  you 

have already given the ruling that the 
matter of law and order  is a State 
subject and cannot be discussed here.

MR. SPEAKER: What do you want 

to bring here?

PROF. MADHU DANDAVATE:  I
am not going out of that point.  But 

my point of order is that  although 
law and order situation is  a  State 

subject and cannot be discussed here 
in the Parliament, yet when the Chief 

Minister of West Bengal has made a

Qn. of Priv. 300APRIL 6, 1981

SHRI ANANDA GOPAL MUKHO
PADHYAY: ... .and under Rule 184. *Not recorded.
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statement  that  the  authorities  of 
Railways. Doordarshan and All India 

Radio . . .

MR. SPEAKER:  Not allowed. Not

allowed.

(Interruptions) * *

PROF. MADHU DANDAVATE: Sir,

I seek your ruling

r  MR. SPEAKER: Not allowed.

(Interruptions) **

PROF. K. K TEWARY  (Buxar): 
About West Bengal what we actually 

propose to do is not to  discuss  the 
law and order problem there...

MR. SPEAKER: What do you want?

PROF. K K. TEWARY: There is a 
total break down of the constitutional 

, machinery there. (Interruptions).

MR. SPEAKER:  That comes under
Home Ministry. I cannot  allow you. 
It cannot be done.

(Interruptions) **

we** *r£f?or: srn #3  i

SHRI HARIKESH BAHADUR: Sir, 

I have a point of order.

MR. SPEAKER; Not allowed. 

(Interruptions) **

SHRI HARIKESH BAHADUR: Sir, 

the Chief Minister oTWest Bengal...

MR. SPEAKER: Disallowed. 

(Interruptions) **

SHRI SATYASADHAN CHAKRA- 
BORTY: As Members of this House, 
for not laying  simultaneously the 

uphold the Constitution.  Mr. A. K. 
Sen and Mr.  Mukhopadhyay  have 
now tried to . .

MR. SPEAKER: Disallowed.

(Interruptions) * *
(  ------------ .  _ ,

**Not recorded.

SHRI RAM SINGH YADAV  (Al- 
war): Sir, I have a point 01' 6r9er.

(Interruptions)

fa Tffi  tf spta 5TT?r T|T | I ’sfi iTtf o 

«fl‘° ̂ 55jT,iT I

12.42 hrs.

PAPERS LAID ON THE TABLE

Review on and  Annual Report of 

Indian  Institute of  Management 
Calcutta for 1979-80, a  Stat,emf.nt
FOR NOT LAYING THE ACCOUNTS, REVIEW
on and Annual Report of Board of 

Apprenticeship  Training (Northern 
Region) Kanpur for 1979-80

THE MINISTER OF  EDUCATION 
AND  SOCIAL  WELFARE  (SHRI
S. B. CHAV AN;  I beg to lay on the 
Table;

(1) (i) A copy of the Annual Re
port (Hindi and English version*) 
of the Indian Institute of Manage
ment, Calcutta, for the  year 1979- 

80.

(ii)  A copy of the Review (Hindi 
and English versions) by the Gov

ernment on the  working  of  the 
Indian  Institute  of  Management, 
Calcutta, for the year 1979-80.

(2) A statement (Hindi and Eng
lish versions)  explaining  reasons 
for not laying simulataneously  the 

accounts of the Indian institute °f 
Management, Calcutta, for the year 

1979-80  along  with  the  Report.

[Placed in Library. See No. LT- 
2276/81],

(3) (i) A copy of the Annual Re
port (Hindi and English versions) 
of the  Board of Apprenticeship 
Training (Northern Region), Kan
pur, for the year  1979-80 along 
with Accounts.


